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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 145/2022 (SZ) 

 

IN THE MATTER OF: 

Sri. Paramesh V. …APPLICANT 

VERSUS 

Deputy Commissioner, Bengaluru Urban District and Others …RESPONDENTS 

MEMO ON BEHALF OF RESPONDENT NO. 1 

The instant Application pertains to alleged encroachment into a waterbody by United 

Infrastructure while constructing United Highlands, at Survey Number 329 of Bellandur 

Village, Varthur Hobli, Bengaluru East Taluk. The Project Proponent/Respondent 

No. 6 had obtained an order dated 20.08.2019 from the answering Respondent 

wherein the water chanel was diverted, with the condition that a relinquishment 

deed shall executed by the project proponent for 1.75 gunta of land in favour of 

the Government. On account of non-compliance of the same, a notice 22.12.2025 

was issued by the Tahsildar, Bengaluru East Taluk. True Copy of notice dated 

22.12.2025 issued by the Tahsildar, Bengaluru East Taluk is annexed herewith as 

Annexure R-1. 

As the Project Proponent did not respond to the above notice, another notice was 

issued, however, the same is not produced for want of translation. For the said 

reason the report could not be finalised either, however, the memo is being filed 

to place the notice dated 22.12.2025 on record and to seek an extension of 2 weeks 

for filing of the report along with the requisite translation. 
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